SPECIAL BENCH
o CHENNAI
ATTENDANCE CUM ORDER SHEET OF THE HEARING OF CHENNAI BENCH, CHENNAI
NATIONAL COMPANY LAW TRIBUNAL, HELD AT 10.30 AM ON (7 .0 8 219

NATIONAL COMPANY LAW TRIBUNAL @

PRESENT: SHRI B.S.V PRAKASH KUMAR, MEMBER-JUDICIAL
SHRI. ANIL KUMAR B, MEMBER -~ (TECHNICAL)

APPLICATION NUMBER : Mp /ggg/zg/c/‘;

PETITION NUMBER : CP/769/1B/2018

NAME OF THE PETITIONER(S) : AZHAGANAMBI VEERASWAMMY

NAME OF THE RESPONDENT(S)  : SUBRAMANIAM ANEETA (IRP)
(KARISMAA FOUNDATIONS PVT LTD
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CP/769/1B/2019

On the mentioning made by one of the alleged Financial Creditors
viz., Mr. Azhaganambi Veerasamy (Applicant) Counsel stating that
though there are 28 Financial Creditors, IRP in this matter proposed to
hold meeting constituting CoC with two members only viz., G. Sreevidya

and M/s. Narendra Properties Ltd.

As to representation of the RP before this Bench, despite notice
served upon the IRP, he has not appeared before this Bench. However, for
this Bench is of the view that it is essential to pass some interim orders,
we hereby direct the IRP not to place the Agenda item regarding proposal
for appointment of RP because this Applicant says remaining financial
creditors are not shown as members of the CoC. Since the RP is not

present before this Bench, we are unable to ascertain the ground position.

As to other items, the IRP is entitled to hold meeting subject to the
outcome of this Application. With this direction, the IRP is hereby
directed to be present and explain how many claims were received, how
many of them admitted and how many of them rejected by the next date

of hearing,.

List this matter on 22.08.2019 at 10.30 A.M.
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